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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (O No(s) . 19819/ 2013

(Arising out of inpugned final judgnment and order dated 05/03/2013
in MFA No. 32157/2012 passed by the H gh Court O Karnataka At

Gul bar ga)

PEERAPPA HANVANTHA HARI JAN(D) BY LRS. & ORS Petitioner(s)
VERSUS

STATE OF KARNATAKA & ANR Respondent ( s)

(Wth appln.(s) for exenption fromfiling OT. and inpleadnent and
perm ssion to place addl. Docunments on record and interimrelief
and O fice Report)

W TH

SLP(C) No. 31624-31625/2014

(Wth appln.(s) for c/delay in filing substitution appln. and
appl n.(s) for pernmission to file SLP and substitution and Ofice
Report)

SLP(C) No. 3482-3484/2015
(Wth Ofice Report)

Date : 15/04/2015 These petitions was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE V. GOPALA GONDA
HON BLE MR JUSTI CE C. NAGAPPAN

For Petitioner(s) Ms. Kiran Suri, Sr. Adv.
M . S.V. Nisty, Adv.
M. Anmith Kr. Deshpande, Adv.
M. S.J. Anmith, Adv.
Dr. (Ms.) Vipin Gupta, Adv.
In SLP(C)3482-3484
O 2015 M. Mohan Parasaran, Sr. Adv.
M. Ni shant Patil, Adv.
M. U jal Bannerjee, Adv.
Signature Not Verified
M. Anup Jai n, Adv.
Digitally signed by
Vi nod Kurrar
Dat e: 2015.04. 15
For Respondent (s)
17:37:41 1 ST
Reason: M. Ranjit Kumar, Sr. Adv.
M. Mohan Parasaran, Sr. Adv.
M. Ni shant Patil, Adv.
M. U jal Bannerjee, Adv.
M. Abhi jat P. Medh, Adv.

A.M Singhvi, Sr. Adv.
Basava Prabhu Patil, Sr. Adv.
Vani t a Bhargava, Adv.

Aj ay Bhargava, Adv.

SFSS



M. Arvind Ray, Adv.
M. Abhi sar Bairagi, Adv.
M. Am t Bhandari, Adv.
For Ms. Khaitan & Co.
UPON hearing the counsel the Court made the follow ng
ORDER
Heard Ms. Kiran Suri, |learned counsel for the petitioners

in SLP (C No. 19819/2013 and SLP (C) Nos. 31624-31625/2014
and M. Ranjit Kumar, |earned Solicitor-General on behal f of
the Karnataka Industrial Area Devel opnent Board, for short
"KIADB', in part.

List the matters tonmorrow as part heard for further
heari ng.

In the neanti me, | ear ned counsel for t he
Government and | earned counsel for the KIADB are directed to
comply with the order dated 17.11.2014 as well as 24.03. 2015
and file the papers after proper indexing for scrutiny and
verification by the Registrar (Judicial) or his authorised
of ficer and serve the copy thereof on the other side by

tonorrow norning 10.30 A°M positively.
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